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I, the Chairman of the Committee on Private Members' Bills and 
Besolutiona, havina been authorised by the Committee to preaent the 
Report on their bebalt, preaent this Fourteenth Report. 

2. The Committee met on the 15th May, 19'12, foll-
L Allocation of time to the Resolutions at item Nos. 2 to 4 aet down 

in the List of Business for Friday, tJie lttb May, 1972. 

II. C1al8i8cltion and allocation of time for discuaaion of Bills (vicle 
~) under clawies (b) and (c) of Rllle 294 (1) of the 
RUies of Procedure. 

m. Examination of the following Constitution (Amendment) Billa 
under Rule 294(1) (a) of the Rulea of Procedure:-
(1) The Constitution (Amendment) BW, 1972 (S1&bttitutioft of 

anicle 335) by Sbri C. T. Dhandapani. 
(2) The Con&tltution (Amendment) Bill, 1912 (Amendtnent of 

Sftenth Schedule) by ~ Arjun Sethi 
(3) The Constitution (Amendment) Bill, 1972 (Amendment of 

articlea 74 and 163) by Sbri Hukam Chand Kachwai. 
(4) The Constitution (Amendment) Bill, 1972 (Amendmmt of 

anicle 19 cmd nbatttuticm of ardcfe 326) by Shri Sukhdeo 
Pruad Verma. 

(5) The Conatitution (Amendment) Bill, 1972 (Subldtu~ ~ 
11'1ide UO Gncl amndment of Gt'dCr. 332, tttc.) by Shri R. P. 
Ulapmmbi. 

(6) The Comtitutioa (Amendment) Bill, 1972 (Subl&Uumm o/ 
article 79 and omillion of amcle 80, ft:.) by Shri C. K. 
Cbandrappm. 

Allotment of time to Resolutiona 

3. The Memben who bad tabled the reeolutiona were invited to attend 
the sitting. Sarvubri Blbhutf Mishra and Simar Guba attended. 

.f. Tbe Committee recommend the allocation of time u follows:-
(1) Resolution reprding per capita income 2 houri 
(2) Retiolution regarding Peace and Friendship Tr•ty 

with Pakistan • . 2 houra 
(3) Resolution reprdin,{ Social Policy Beaolution 2 hour& 

~ Gncl allocadora of time to BilZ.r 

5- The Memben--Jn-cbarge of the Bills were invited to att.end the sitting. 
None of them attended. . 

6. ~ CCJDSidering an aspects of the Billi, the Committee recommend 
that all the Billi be plaeecl tn eategory 'B'. The Committee recommend 
allocation of time for each of the 8ilJi u shown tn column 5 of the 
A.ppmdtg 



J:zamiftatioft of Coutitl&ticm (A~) BUI. 

1. The Members-in.charse of the Bills were invited to attend the 
littlna. Sbri Arjun Sethi attended. 

8. After comlderin& all aspects ot the Billa. the Committee arrived 
at the fol1owina ftndinp:-

1'~ of the Committft 

(1) The Constitution (Amendment) Bill, 1972 (Su~ of 
4'1ic&. 335) by Shri C. T. Dbandapanl 

The Bill leeks to make a comtituUonal provision foe raer vation of 25 
per cent. Of vaeandel In Government M!l"Vicea and pmts for the members 
of Scheduled Cutes and Scheduled Tribes, as also to prov:tde for carrying 
iorward the unftlled..up iwned vacanctes of a paitieular year to the 
tublequent two years providecl that the number ot rwrved vacancies in 
a year does not eXceed '1S per cent. of the total number of vacancies in that 
year. 

The Committee recommend that the Member misht be permitted to 
move for leave to Introduce the Bill. 

(2) The Conltttutlon (Amendment) Bill, 1972 (Amnclmetat of 
Seventh SclMlule) by Shrl Arjun Sethi 

The BUI eeekl to make educaU. n a UDion Mlbject br iDlerting a new 
entry in List I and omitttna entry 11 of Lilt ll in the Se'Yenth Sclwdule 
to the Comtitutlon. 

The Committee recommend that the Member ftli8ht be permitted to 
move for leave t.o introduce the Bill. 

(3) The Conltitutton (Amendment) Bill, tm (~t of 
ridu T4 and 183) by Shri Hukam Chand lt9clnrai. 

The Blll .. 1ra to insert provt.o. in articles 74 and 163 with a view to 
provide that the Councils of Mlniaters lball cease to exist at the Centre 
and/or the States during the period of pnenl eleetio.na t.o Lok Sabha 
and/or State AaembUes NlpeCtively, u the cue IQ8y be. 

The Committee recommend that the Member mfCbt be permitted to 
move for leave to introduce the Bl11. 

(t) The Conatltution (Amendment) Bill, :tm (A ......... of 
anic&. 19 Cltld "'~of article DI) by Shri Sukhdeo 
Pruad Verma. M.P. 

Tbe Bill ...U to amend and aut.titute articles 19 and 326 respectively 
with a view to provide that all cttU.ena on attamlng the age of eighteen 
yeua aball baYe .the ri&ht to 'VOte IUbject to certain reatrictiom that may 
be tmpaeed by tM appropriate t.p1atrTe. 

The Oammlttee recommend that ~ Member ml&ht be permitted to 
move for i.ve to introduce the Bill. 

(S) The Coutltution (Amenclmet) Biil. tm (~ of 
cn1ictc 330 net ~ of Ctt'dcle tn. -.:.) bf Shri B. P. 
Ulapmmbi. 

The Bill l8eb to provide for r-vation of Mata for th. Scheduled 

=-.-:a.~™:.1:i~~~~~t~~ 
and the States. ' t ~!~ 
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The Committee recommend that the Member might be permitted to 
move for lewe to introduce the BU1. 

(6) The Constitution (Amendment) Bill, 1972 (Sv.bsd&udOla of 
anicle 79 Clftd omislioa of article 80. etc.) by Sbrl C. K. 
Cbandrappan. 

The Bill seeks to abolish the Council of Statal at the Centre and the 
Leplative Councils in the States. 

The Committee feel that in view of the proviliona of clause (1) of 
article 1 of the Constitution, the Member miatit not be permitted to move 
for leave to introduce the BUI. ....-. 

Recommendcmonl 

9. The Committee recommend that-
(i) the allocation of time to 1'90lutkm, as shown in paragraph 4 

above. be &creed to by the Houa; . 
(ii) the elusification and allocation of time to Bills bY the Com-

mittee, as ~ in the Appendix, be agreed to bJ the House; 
(ill) Sarvuhri C. T. Dhandapani. :Arjun Sethi, Hulwn Chand 

tc.chwai, Sukhdeo Pruacl Verma and R. P. tnaonambt be per-
mitted to. mow for leave to introduce tbelr Constitution 
(Amendment) Billa; and 

(iv) Shri C. IC. Cbandrappan be ftOt permitted to move for leave to 
introduce bis Constitution (Amendment) BUL 

Nsw D&ln; 
May 15, 1972 
VCiiiGkhO 25, 1894 (SGJCii). 

• G. G. SWELL, 
~' 

Committee Oft Priwte Memberl' Billa 
aftd .Reaolutiom. 



APPENDIX 

SL Name ol tbc Bill and tbc Bill No. 
No. MabcMn-dlatp 

I 2 3 

L 'n1e Ccmat1tutlGn (Amend· 32 of 1972 
ment) Bill, 1171 (A....._ 
ment of B~hih Schdule) 
by Shri Bbopndra Jba. 

2. The ComUtutlon (Amend-
ment) Bill, 1972 (Subtiti... 
tiOft. of artict. 168 and om.ii· 
lion of article 189, etc.) by 
Shrt Bhoaendra .Jha. 

a. The Ancient Monumenta . 
and Archaeological Sites and 
Remains (Amendment) Bill, 
1972 (lniertion of MW HC• 
tion 20A) by Sbrt R. P. 
Ulaganambi. 

• 

30 of 1972 

31 of 1972 

GMGIPND-&18 (D) LS-Lino (NS)-l'l-S.'IJ-580. 
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